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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 197 OF 2024 (SZ)
[EARLIER ORIGINAL APPLICATION NO. 549 OF 2024 (PB)]

IN THE MATTER OF:

Suo Motu matter in respect of news item appearing in The Times of India dated
07.04.2024 titled “ECR backwaters turn dump yard”.

VERSUS

Tamil Nadu Pollution Control Board (TNPCB)
Through its Member Secretary, Chennai and Ors.
-RESPONDENT(S)

REPLY ON BEHALF OF THE RESPONDENT NO. 2: CENTRAL
POLLUTION CONTROL BOARD (CPCB)

1. That, Hon'ble NGT (PB) vide order dated 17.05.2024 in case of Original
Application No. 549 of 2024 (PB), impleaded Central Pollution Control
Board (hereinafter referred as CPCB) as Respondent No. 2 and sought the
response in the instant matter. Thereby, the reply is made in this instant

Original Application (hereinafter referred as OA) in succeeding paragraphs.

2. That at the outset, the Answering Respondent deny all claims, contentions,
allegations and averments against answering respondent CPCB in the above

OA contrary to anything stated or submitted in this reply. Nothing in the OA
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may be deemed to have been accepted or admitted by the Answering
Respondent for want of a specific denial or on the ground of non-traverse,
save and except any averment which has been expressly admitted

hereinafter.

3. That, CPCB is a Statutory Board constituted under Section 3 of the Water
(Prevention and Control of Pollution) Act, 1974. It performs the functions
under the Water (Prevention and Control of Pollution) Act 1974, the Air
(Prevention and Control of Pollution) Act 1981, and the Environment
(Protection) Act, 1986.

REPLY

1. That, the matter is related to the dumping and burning of excess waste near
Muttukadu backwaters in Chennai (Tamil Nadu) based on a News item
published in The Times of India dated 07.04.2024 titled “ECR backwaters
turn dump yard”. The issue raised in the News item is about, a dozen village
panchayats along the East Coast Road have no solid waste management
infrastructure and are therefore dumping excess waste in the backwaters.
The article alleges that waste is dumped near the upcoming Kelambakkam
bypass junction despite National Green Tribunal orders, causing health
hazards and water body pollution. It was mentioned in the article that The
Hon’ble NGT in the year 2021 directed Thiruporur Panchayat union to

implement Solid Waste Management Rules, 2016 and also to file a status
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report (in the matter of OA No. 133/2021 (SZ) with OA No. 113/2021 (SZ)).
The news item states that the residents of the area have complained that they
are unable to open their windows as the wind pushes smoke from burning
garbage towards their houses. It alleges that close to 1,000 tonnes of waste is
generated daily by about 10 village panchayats on ECR-OMR stretch, with
an approximate population of at least four-lakh people. The article further
states that such dumping may create legacy landfills. Harmful leachate can

enter backwaters and groundwater.

. That, it is humbly submitted that The Hon’ble NGT (PB) in its order dated
17.05.2024 transferred the case to Hon’ble NGT Southern Zone, Chennai
and was re-numbered as OA No. 197 of 2024 (SZ). The matter was taken up
for hearing on 14.10.2024 and impleaded three more respondents and

directed all respondents to file their replies/reports.

. That, it is humbly submitted that CPCB has pursued the said matter with
Tamil Nadu Pollution Control Board (hereinafter referred as TNPCB) vide
email and letter dated 02.08.2024 to submit Action Taken Report (ATR). A
copy of the letter addressed to TNPCB is annexed as Annexure-1. The
Action Taken Report submitted by TNPCB vide Letter No.
TNPCB/LAW/NGT/018515/2024 dated 2.12.2024 is attached as Annexure-
2.

. That, it is humbly submitted that, Ministry of Environment, Forest &
Climate Change has notified the Solid Waste Management Rules (SWM)
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2016 vide notification No. S.O 1357(E) dated April 8, 2016 in supersession
of Municipal Solid Waste (Management and Handling) Rules 2000. As per
Rule 15 of the Solid Waste Management Rules 2016 (hereinafter referred to
as ‘SWM Rules 2016”), the local bodies and panchayats are entrusted with
the primary responsibility of collection and management of municipal solid
waste, maintenance and operation of the solid waste processing sites and

dump sites etc. in accordance to the provisions of these Rules.

. That, as per Rule 15 (y) of the SWM Rules 2016, local bodies have to obtain
an authorization for setting up waste processing, treatment, recycling or
disposal facility including sanitary landfills from State Pollution Control
Board or Pollution Control Committees. As per Rule 16 of the said rules, the
State Pollution Control Board or Pollution Control Committees
(SPCBs/PCCs) are entrusted with the responsibility of enforcement of the
SWM Rules 2016 in their states through local bodies in their respective
jurisdiction and a periodical review of implementation with monitoring of
environmental standards and adherence to conditions prescribed under these
Rules. The SPCBs/PCCs are also entrusted with the responsibility of
issuance of authorization to the local bodies after examining the proposals

submitted by them.

. That, it is submitted that, municipal solid waste shall be processed, treated
and disposed as per schedule Il of SWM Rules, 2016 and that the local

bodies within their jurisdiction are responsible for the implementation of the
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provisions of the SWM Rules, 2016, and for any infrastructure development

for collection, storage, segregation, transportation, processing and disposal

of municipal solid wastes.

. That, it is submitted that, as per the Action Taken Report (ATR) dated

2.12.2024 received from TNPCB, the following are the key observations and
action taken by TNPCB:

TNPCB officials of Maraimalainagar, Chengalpattu inspected
Muttukadu backwaters on 30.05.2024 & 31.05.2024 along with Block
Development Officer, Thiruporur Panchayat Union. During
inspection, it was noticed that sewage tanker lorries were discharging
raw sewage collected from nearby habitation disposing into
Buckingham canal and polluting the water body. It was
recommended to issue directions to Transport Commissioner, Chennai
to cancel registration certificate of sewage tankers as per The Motor
Vehicles Act, 1988 and also to Block Development Officer,
Thiruporur Panchayat Union, to stop dumping & burning of solid
waste along the bank of Buckingham canal and to levy Environmental
Compensation of Rs. 63Lakhs for not properly implementing Solid
Waste Management Rules, 2016 & also for not complying with
Hon’ble NGT directions in the matter of OA No. 231 of 2020 (SZ)
informed vide letter dated 31.05.2024.

Further, TNPCB officials carried out Ambient air quality monitoring

for PM1o, PM25, SO2, & NO, parameters at four locations near
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Thiruporur Block on 31.05.2024. It was stated that as per analysis

results, all the parameters are within the prescribed standards.

iii.  TNPCB issued the following directions on 23.09.2024 (Annexure-3)
to the Commissioner, Commissionerate of Transport and Road safety,
Chennai under Section 33A of the Water (Prevention and Control of
Pollution) Act, 1974

a. To direct the concerned Regional Transport Officers to cancel
the registration certificate of the tanker lorries with the
following resister number (i) TN 14 AC 3549 (ii) TN 20 BY
5650 (iii) TN 07 BY 4020 (iv) TN 40 B 7268 (v) TN 30 Y 4569
& (vi) TN 18 P 5737 as per the Motor Vehicles Act, 1988 as
amended for discharging raw sewage collected from the nearby
habitations into Buckingham Canal and the vehicles shall be
kept under the custody of Block Development Officer,

Thiruporur Panchayat Union.

b. To give wide publicity about the cancellation of the
Registration Certificate of the tanker lorries in the daily
newspapers through concerned RTOS so as to curtail the illegal

disposal of sewage by the tanker lorries in the future.

Iv. TNPCB officials of Maraimalainagar, Chengalpattu once again
inspected the said area on 12.10.2024, and observed that the solid
waste generated from the villages of Thiruporur Panchayat Union are

being collected and dumped on the banks of the Buckingham Canal
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without any segregation. Then, the unsegregated solid waste is
frequently transported to the Kolathur Village, Kattankulathur Block
for further processing; thus failed to implement the provisions
stipulated under Solid Waste Management Rules, 2016 w.r.t
mandatory segregation, collection, transportation, storage, processing

and disposal methods.

Subsequently, TNPCB issued the following directions on 22.11.2024
(Annexure-4) to the Block Development Officer, Thiruporur
Panchayat Union, Chengalpattu District under Section 5 of the
Environment (Protection) Act, 1986:

a. To ensure 100 percent collection of solid waste being generated
within its jurisdiction with proper segregation, door to door
collection, processing and disposal by complying with the
provisions of the Solid Waste Management Rules, 2016.

b. To stop dumping and burning of unsegregated municipal solid
waste along the bank of the Buckingham Canal or at any site of
the Panchayat Union.

c. To setup required capacity of solid waste processing facilities
for the processing of municipal solid waste generated in the
Panchayat Union.

d. To ensure no discharge of untreated sewage into the
Buckingham Canal and to provide Underground Sewerage

System within their jurisdiction to collect the sewage generated
)]-0 2
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and transmit it to the Sewage Treatment Plant for treating the

Same.

e. To deploy Security Guards, Crush barrier, Compound wall
(with temporary sheets) to avoid discharge of untreated sewage
by the tanker lorries into the Buckingham Canal.

f. To remit interim Environmental Compensation of Rs.75 lakhs
(Rs.25 lakh X 3 Village Panchayats — Muttukadu, Padur and
Navalur) from the period 25.08.2022 to 31.09.2024 for

noncompliance of the Solid Waste Management Rules, 2016.

8. That TNPCB shall monitor and ensure compliance of the above directions

and also ensure enforcement of provisions of the SWM Rules 2016.

9. That, in light of the above submission, it is respectfully submitted that this
Answering Respondent, i.e. CPCB shall abide by any order(s) or direction(s)
passed by this Hon'ble Tribunal in the instant OA.

H. D. Varalaxmi
Scientist E & Regional Director
CPCB, Chennai
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE BENCH, CHENNAI

ORIGINAL APPLICATION NO. 197 OF 2024 (SZ)
[EARLIER ORIGINAL APPLICATION NO. 549 OF 2024 (PB)]

IN THE MATTER OF:

Suo Moto matter in respect of news item appearing in The Times of India dated
07.04.2024 titled “ECR backwaters turn dump yard”.

VERSUS

Tamil Nadu Pollution Control Board (TNPCB)
Through its Member Secretary, Chennai and Ors.
-RESPONDENT(S)

AFFIDAVIT
I, H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 55 years and having

office at the Regional Directorate - Chennai, Central Pollution Control Board, 40-
E, 2nd Floor, BSNL Building, TVK Industrial Estate, CIPET Road, Chennai - 600

032, do hereby solemnly affirm and sincerely state as follows:

1. That the deponent is authorized representative to represent the Respondent
CPCB in the present case, and as such, I am well conversant with the facts
and circumstances of the present case on the basis of the information derived
from the official records, and hence, | am competent and authorized to
verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present

H.D.VARALAXMI, m.tech
Regional Dwrector

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Govt of Indla)
Regional Direciorete (Chennal)

2nd Floor, 77-A, South Avenue Road,
Ambattur Industrial Estate, Chennal - 600 06+

affidavit as | am competent to swear this affidavit.
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3. That the accompanying reply has been drafted and filed under my
instructions and authority the contents thereof of are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.
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DEPONENT
H.D.VARALAXMI, m.tech
Regional Dwvector

CENTRAL POLLUTION CONTROL BOARD
(MoEF & CC. Gowt of Indla)
Regional Direciorste (Chennal)

2nd Floor, 77-A, South Avenue Road,
_Ambattur industrial Estate, Chennal - 600 06+

VERIFICATION

Verified at Chennai on this 9" day of December 2024 that the contents of the
above reply are correct and true on the basis of the record of the cases as
mentioned in the day to day affairs of the CPCB. Nothing has been concealed

therefrom or mis-stated.

Verified at Chennai on this the 9" day of December 2024

))-B Y

DEPONENT
H.D.VARALAXMI, m.ecn
Regional Drector

CfN'RALP:X.LUIK)dCONd'ROLBOARD
!
COUNSEL FOR CPCB e
2nd Floor, 77-A, South Avenue Road,
Ambattur Industrial Estate, Chennal - 600 06+



Page No. 10 Annexure - 1

£ @
6_&\" e

- <=/ W T N .
CPcB MINISTRY OF ENVIRONMENT, FO;EST & CLIMATE CHANGE, GOVT. OF INDIA
F.No. Tech/12/Gen(TN)/RDC/2024-25/ .4\ & Date: 02.08.2024
To
The Member Secretary

Tamil Nadu Pollution Control Board
No.76, Mount Road, Guindy
Chennai-600032

Sub: Request to provide ATR in case of OA No. 549 of 2024 against dumping and
burning of waste near Muttukadu backwaters in Chennai (Tamil Nadu).

Sir,

The Hon’ble National Green Tribunal, Principal Bench, Delhi has registered a Suo
Motu case Original Application No.549/2024 based on the News item published in the Times
of India dated 07.04.2024, titled “ECR backwaters turn dump yard”. This News item relates
to the dumping and burning of excess waste near Muttukadu backwaters in Chennai (Tamil
Nadu).

In this connection, it is kindly requested to provide action taken report (ATR) and

analysis results, if any water quality monitoring conducted to this office at the earliest.

Yours faithfully

) ) ﬁD ‘}Qf/

(H. D. Varalaxmi)
Regional Director

| it e (9 : fidfm e, 40-3, Foaoaee fafeen, fmdtar sifie vz, e e, firdh, 3918 - 600032

| goama: 044-29998683/044-29567019 $7&: rdchennai.cpcb@gov.in

‘ Regional Directorate (Chennai): Second Floor, 40-E, BSNL Building, TVK Industrial Estate, CIPET Road, Guindy, Chennai — 600032
Phone: 044-29998683/044-29567019 Email: rdchennai.cpcb@gov.in

wuT wraters : afEs we, goff s A, faesft 110 032

| Head Office: Parivesh Bhawan, Eas. Arjun Nagar, Delhi — 110032

| ij‘lﬂﬁ [Telephone: 011-43102030, Fax : 22305793, 22307078, 22307079, 22301932, 22304948
é-ﬁa { E-mail: cpcb@nic.in QHPIE?' ! Website : www.cpcb.nic.in
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From To
Er. R. Kannan, M.Tech., The Regional Director,
Wemaer ~eRTetany, Central Pollution Control Board,
Tamil Nadu Pollution Control Board, ) : _
76. Mount Salai, Guindy, Regional Directorate (Chennai)
Chennai — 600 032. 40 - E, BSNL Building,

TVK Industrial Estate,

CIPET Road, Guindy

Chennai - 600 032..

LetterNo.TNPCB/LAW/NGT/018515/2024, Dated:02 12.2024

Sir,

Sub: TNPC Board - LAW - NGT (PB), New Delhi - 0.A. N0.549 of

- 2024 taken as a Suo Motu in respect of news item appearing
in The Times of India dated 07.04.2024 titled “ECR
backwaters turn dump yard”- Action Taken Report and ROA-
sent herewith - Reg.

Ref:- 1. CPCB- F.No.Tech/12/Gen(TN)/RDC/2024-25/ dated
2.8.2024.
2.  Order of NGT, (PB) in OA N0.549 of 2024 - dated
17.5.2024.

The Hon'ble NGT (PB) has initiated a Suo Motu proceeding in O.A. No.549
of 2024 based on the News published in the "Times of India" dated 07.04.2024
titted: " ECR backwaters turn dump yard” in the matter of dumping and burning of
excess municipal solid waste near Muttukadu backwaters in Chennai. The above
said O A has been transferred to NGT, Scuthern Zone, Chennai and renumbered
as O.A N0.197 of 2024, (SZ), Chennai.

In the reference first cited, the Regional Director, CPCB, Chennai has
requested the Board to provide Action taken report (ATR) and any submitted, if
any water quality monitoring conducted for the above case. In this regard, the said
area was inspected by TNPCB officials of O/o DEE, Maraimalai Nagar along with
the Block Development Officer, Thiruporur Panchayat Union on 30.05.2024 &
31.05.2024 and the following recommendations were submitted to the Board vide

the District Environmental Engineer, Maraimalainagar letter dated 31.05.2024

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in
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I. To issue direction to the Transport Commissioner, Chennai

a. To cancel the Registration Certificate (RC) of the sewage tanker
lorries as per THE MOTOR VEHICLES ACT, 1988 as the sewage
tanker lorries were found discharging raw sewage colrlected from
the nearby habitation and disposing the same into the Buckingham
canal and polluting the said water body.

Il. To issue the following directions to the Block Development Officer,

TiruporurPanchayat Union

a. The Block Development Officer, TiruporurPanchayat Union shall
ensure that no discharge of untreated sewage into the Buckingham
Canal and take all initiatives steps to provide Underground
Sewerage Scheme within their respective area of jurisdiction to
collect the sewage generated and transmit the same to the
Sewage Treatment Plants and treat the same before it is
discharged into the water bodies after achieving the standards
prescribed by the Board and to deploy Security Guards, Crush
barrier, Compound wall with (temporary sheets) to be avoid
decanting of untreated sewage by the sewage loaded tanker
lorries in the Buckingham Canal and to remove the garbage near
Buckingham Canal in the said location.

b. The Block Development Officer, Tiruporur Panchayat Union shall
take necessary steps to stop the dumping and burning of
unsegregated municipal solid waste along the bank of the
Buckingham Canal.

c. The Block Development Officer, Tiruporur Panchayat Union shall
stop the dumping and burning of unsegregated municipal solid
waste and shall ensure 100% collection of Solid Waste being
generated within its jurisdiction with proper segregation, door to
door collection, processing and disposal by complying with the
provisions of the Solid Waste Management Rules, 20186.

d. The Block Development Officer, Tiruporur Panchayat Union shall
Create awareness regarding the source segregation of the solid
wastes and to encourage the public to deposit only segregated
wastes and shall deploy sanitary supervisors to conduct various

demonstrations regarding the segregation of the solid wastes and
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to demonstrate the home composting process to the residents in

all the residential areas in its jurisdiction.

Further, it is informed that the District Environmental Engineer,
Maraimalainagar recommended the Board for levying Environmental
Compensation of Rs.63 lakhs (Sixty three lakes) under Section 5 of the
Environment (Protection) Act 1986, to the Block Development Officer, Thiruporur
Panchayat Union, Chengalpattu District for not properly carrying out the
implementation of Solid Waste Management Rules, 2016 & not adhering to the
direction of the Hon'ble National Green Tribunal (SZ), Chennai in its order
dated.25.08.2022 in the matter of O.A.N0.231 of 2020 (SZ) vide the letter dated
31.05.2024.

[1l. Details of Ambient air quality survey conducted in the said location

It is respectfully submitted that the Ambient air quality survey was
conducted through Board's laboratory in four locations near Thiruporur Block on
31.05.2024 and RoOA reveals that all the parameters are within the standards

prescribed by the Board

S.No. | Location PMi1o PMzs | SOz NO. |TvOC |
ug/m? pg/me pg/m? ug/m?

01 | Ramaniyam  |81.20 2731 |14 60 3.594

. Apartment

02 | Kidzee School 5181 | - 123 |45 1.019

03 OutsideM/s 4076 . 90- |19 132 0815
: Valeth Hitech ' '

Composites (P) ,1
Ltd
04 Samathuva 2930 | - 10 14 0.512
Nagar

IV. Direction issued to the Commissioner, Commissionerate of

Transport and Road Safety, Chennai:

Based on the District Environmental Engineer, Maraimalainagar inspection
report and his recommendation, the Board has issued the following
directions under Section 33A of the Water (Prevention and Control of

Pollution) Act, 1974 as amended to the Commissioner, Commissionerate of

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in
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Transport and Road Safety, Chennai vide Board’s Proc. No.
T3/TNPCB/F.05958/Complaint/Sewage/2024 dated 23.09.2024.

1. To direct the concerned Regional Transport Officers to cancel the
registration certificate of the tanker lorries with the following register
number (i) TN 14 AC 3549 (ii) TN 20 BY 5650, (iii) TN 07 BY 4020,
(iv) TN 40 B 7268, (v) TN 30 Y 4569 & (vi) TN 18 P 5737 as per the
Motor Vehicles Act, 1988 as amended for discharging raw sewage
collected from the nearby habitations into Buckingham Canal and
the vehicles shall be kept under the custody of Block Development
Officer, Thiruporur Panchayat Union.

2. To give wide publicity about the cancellation of the Registration
certificate of the tanker lorries in the daily newspapers through
concerned RTOsso as to curtail the illegal disposal of Sewage by
the tanker lorries in the future.

V. Present status

The said area was inspected by the TNPCB official on 12.10.2024,
during inspection it was observed that the solid waste generated from the
village Panchayats of Tiruporur Panchayat Union are being collected from
the various village panchayat of Thiruperur and dumped on the banks of the
Buckingham Canal without any segregation. Further, the unsegregated
solid waste stored in the said areas is reported to be transported frequently
to the Kolathur Village, Kattankulathur Block for the further processing. ltis
evident that the village Panchayats of Tiruporur Panchayat Union have
failed to implement the mandatory segregation, collection, transportation,
storage, processing, and disposal methods for Municipal Solid Waste under

the Solid Waste‘i\/lanagement Rules of 20186.
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Photoqraphs taken during time of inspection is submitted below.

255 ) GPS Map Camera

du 603103, India -
O

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
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Based on the DEE Maraimalai Nagar recommendations, the Board vide Proc.
No. T3/TNPCB/F.022998/NGT/SWM/2024, Dated: 22.11.2024 has issued the

following directions to the Block Development officer, Thiruporur Panchayat Union,

Chengalpattu District under Section 5 of the Environment (Protection) Act, 1986.

1. To ensure 100 percent collection of solid waste being generated within

its jurisdiction with proper segregation. door to door collection,
~processing and disposal by cemplying with the provisions of the Solid
Waste Management Rules, 2016.

2. To stop dumping and burning of unsegregated municipal solid waste
along the bank of the Buckingham Canal or at any site of the Panchayat
Union.

3. To setup required capacity of solid waste processing facilities for the
processing of municipal solid waste generated in the Panchayat Union.

4. To ensure no discharge of untreated sewage into the Buckingham Canal
and to provide Underground Sewerage System within their jurisdiction to
collect the sewage generated and transmit it to the Sewage Treatment
Plant for treating the same.

5. To deploy Security Guards, Crush barrier, Compound wall (with
temporary sheets) to  avoid discharge of untreated sewage by the
tanker lorries into the Buckingham Canal.

and
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To remit interim Environmental Compensation of Rs.75 lakh (Rs.25 lakh
X 3 Village Panchayats -Muttukadu, Padur and Navalur) from the period
25.08.2022 to 31.09.2024 for noncompliance of the Solid Waste
Management Rules, 2016

Further it was informed that failure to comply with the above said directions
will attract action as per provisions of the Environment (Protection) Act, 1986 and

the action taken report shall be submitted to the Tamil Nadu Pollution Control

Board.
This is for your kind information.
For Member Secretary
Enclosure: “r}\é\

1. Report of Analysis of AAQ Survey
2. Board Proc. No. T3/TNPCB/F.022998/NGT/SWM/2024, Dated: 22.11.2024

i

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : thpcb-chn@gov.in - Web : tnpcb.gov.in
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Proc. No.T3/TNPCB/F.05958/Complaint/Sewaqe/2024, Dated: 23.09.2024

Sub: TNPCB - Industries — Complaint regarding disposal of untreated sewage into water
bodies — Direction under Section 33A of the Water (Prevention and Control of
Pollution) Act, 1974 as amended — Orders Issued — Regarding.

Ref: Lr.No.DEE/TNPCB/MMN/Tanker Lorries/2024 dated: 31.05.2024.

Fkkdkkkdkk

Whereas, Tamil Nadu Pollution Control Board has already issued press release dated:
07.11.2022 stating the following:

“The Board hereby appeals that the sewage generated from the residential and
commercial complexes shall be disposed through lorries having necessary licence obtained
from Municipal Administration & Water Supply Department (MA& WS) to treat the same in the
nearby Sewage Treatment Plants (STPs) operated by the Chennai Metropolitan Water Supply
and Sewerage Board (CMWSSB)/local bodies.

Any illegal discharges of sewage into any water bodies or vacant lands will be dealt with
very seriously including prosecution. The public are also requested to inform the nearby District
Environmental  Engineer Office of TNPCB/ TNPCB helpline 18004256750/
E-mail:complaint@tnpcb.gov.in, office of CMWSSB, GCC and concerned local body if they

notice any such illegal discharge by the sewage tanker lorries”.

Whereas, a complaint received regarding illegal disposal of sewage by unauthorized
tanker Lorries along the bank of the Buckingham Canal at Kazhipattur village, Chengalpattu
District. Based on that, the site was inspected on 30.05.2024 & 31.05.2024 by the officials of
TNPCB, Maraimalai Nagar along with Block Development Officer, Thiruporur Panchayat Union.
During inspection it was noticed that untreated sewage carrying tanker Lorries are being
illegally discharging sewage into the Buckingham Canal. The raw sewage is being disposed
regularly through tanker Lorries in the location (GPS Coordinates 12.819467, 80.235423)
along the Buckingham Canal. Details of registration of tanker Lorries are as below:

1. TN 14 AC 3549
TN 20 BY 5650
TN 07 BY 4020
TN 40 B 7268
TN 30 Y 4569
TN 18 P 5737
Whereas, under the above circumstances, the District Environmental Engineer (DEE),

2

TNPCB, Maraimalai Nagar has recommended to issue directions under Section 33A of the
Water (Prevention & Control of Pollution) Act, 1974 as amended to the Transport
Commissioner, Commissionerate of Transport & Road Safety, Chennai to cancel the
Registration Certificate of the said tanker lorries as per the Motor Vehicles Act, 1988 for illegal

discharge of raw sewage into Buckingham Canal.

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in
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In the light of the above said facts, the Board decided to issue directions to the Transport

Commissioner, Commissionerate of Transport & Road Safety, Chennai under section 33A of the

Water (Prevention and Control of Pollution) Act, 1974 as amended.

Now therefore, in exercise of the powers conferred under Section 33A of the Water

(Prevention and Control of Pollution) Act, 1974 as amended, the Board hereby issues the following

directions to the Transport Commissioner, Commissionerate of Transport & Road Safety, Chennai,

1. To direct the concerned Regional Transport Officers to cancel the Registration Certificate

of the tanker lorries with the following Register numbers,
i. TN 14 AC 3549
ii. TN 20 BY 5650
ii. TN 07 BY 4020
iv. TN 40B 7268
v. TN 30Y 4569
vi. TN 18 P 5737

as per the Motor vehicles Act,1988 as amended for discharging raw sewage collected from

the nearby habitations into the Buckingham canal and the vehicles shall be kept under the

custody of Block Development Officer, Thiruporur Panchayat Union.

2. To give a wide publicity about the cancellation of the Registration Certificate of the tanker

lorries in the daily newspapers through concerned RTO so as to curtail the illegal disposal

of sewage by the tanker lorries in the future.

Failure to comply with the above said direction, necessary steps will be initiated as per the

provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

To

The receipt of this proceeding shall be acknowledged.

The Commissioner,

Commissionerate of Transport and Road Safety,
Anna Salai, Guindy,

Chennai- 600 032.

Copy To

1.

BT

Additional Chief Secretary to Government,
Transport Department,
Secretariat, Chennai — 600 009

Principal Secretary to Government,
Municipal Administration and Water Supply Department,
Secretariat, Chennai — 600 009

The Joint Chief Environmental Engineer (Monitoring),
Tamil Nadu Pollution Control Board,
Chengalpattu.

The District Environmental Engineer ,
Tamil Nadu Pollution Control Board,
Maraimalai Nagar.

The Block Development Officer,
Block Development Office,
Thandalam, Thiruporur-603 105.

File Copy.

For Meim‘g{hrﬁ

%bﬁfg"?’"‘



\"

2 :

By Speed Post Page No‘_g1 Annexure - 4
LiFE N g
swvee: TAMIL NADU POLLUTION CONTROL BOARD (i

Environment

Proc. No. T3/TNPCB/F.022998/NGT/SWM/2024, Dated: 22.11.2024

Sub: TNPCB - SWM - Hon’ble NGT(SZ) O.A.No.197 of 2024 -Non-Compliance of
Solid Waste Management Rules, 2016 by Muttukadu, Padur and Navalur
Village Panchayats of Thiruporur Panchayat Union, Chengalpattu District, Tamil
Nadu - Directions under section 5 of the Environment (Protection) Act, 1986 as
amended to remit Interim Environmental Compensation of Rs.75 Lakh for
noncompliance of the Solid Waste Management Rules, 2016 - Orders- issued-
Regarding.

Ref: 1. Solid Waste Management Rules, 2016.

2. Lr.No.DEE/TNPCB/MMN/Tanker Lorries/2024, dated:31.05.2024.

3. Lr.No.DEE/TNPCB/MMN/AVhatsapp complaint/2024 dated: 31.07.2024

4. Present Status report from DEE, TNPCB, MMN received through Email on

28.10.2024.

Whereas, the Ministry of Environment Forest and Climate Change, Government
of India, in exercise of the powers conferred under section 3,6, and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), and in supersession of the Municipal
Solid Waste (Management and Handling) Rules, 2000, has notified the Solid Waste
Management (SWM) Rules, 2016. The Rule 15 of the Solid Waste Management Rules,
2016 prescribes, the role of local body specifying the implementation of solid waste

management in the respective local bodies.

Whereas, the Hon'ble NGT (PB) has admitted a Suo Motu case with O.A.
No.549 of 2024 based on the News item published in the daily "Times of India" dated
07.04.2024 titled, “ECR backwaters turn dump yard” in the matter of dumping and
burning of excess municipal solid waste near Muttukadu backwaters in Chennai. The
O.A No.549 of 2024 (PB) was renumbered as O.A.No.197 of 2024 by the Hon'ble NGT,
(SZ), Chennai.

Whereas, earlier based on a complaint petition an inspection was carried out by
the officials of TNPCB, Maraimalai Nagar on 30.05.2024& 31.05.2024 in the Thiruporur

Panchayat Union and during inspection the following were observed,

1. lllegal discharge of sewage by 6 tanker lorries into Buckingham Canal at

Kazhipattur village were noticed.

2. Municipal solid waste being collected every day from Muttukadu, Padur and
Navalur Panchayat areas (about 10 to 15 tons of waste garbage) were dumped

along the bund of Kazhipattur Buckingham canal.

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
Email : tnpcb-chn@gov.in  Web : tnpcb.gov.in
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Un-segregated municipal solid waste collected by the local body was found
dumped and burnt at backside of unit M/s. Valeth Hitech Composites (P) Ltd near
Buckingham Canal.

One number of Fire engine vehicle, JCB and truck was engaged in put-off the fire
and smoke was emanating from that site.

A tractor carrying unsegregated solid waste for dumping in the said site was
noticed.

Thiruporur Panchayat Union is not having solid waste processing facility for
handling the solid waste generated in their Village Panchayat area.

The Block development officer, Thiruporur Panchayat Union has reported that
the dumped municipal solid waste is transferred to the garbage dump site located
at Kolathur panchayat for further treatment on daily basis.

However, approximately around 300 T of solid wastes were dumped in the said
site. As reported that burning of waste at the said site was seen for the past two
days and fire vehicle was engaged to put off the fire.

In this connection, Ambient Air quality Survey was also carried out by Advanced
Environmental Laboratory, TNPCB, Chennai on 31.05.2024 in the said area.

Whereas, again a WhatsApp complaint received at O/o. TNPCB, Maraimalai Nagar

regarding dumping and burning of municipal solid waste by Muttukadu village

Panchayat, Thiruporur Panchayat Union along the bank of the Buckingham Canal at

Muttukadu village. In this connection the site was again inspected by the officials of

TNPCB on 31.07.2024 and during inspection following were observed,

1.

2,

3.

Un-segregated municipal solid waste was found dumped at two locations (i.e.
Location one: Latitude: 12.829546 & Longitude: 80.238396 and Location two:
Latitude: 12.827064 & Longitude: 80.237889) on the bank of the Buckingham
Canal at Muttukadu village and burning of wastes were noticed.

Around 70 Tonnes of unsegregated Municipal solid waste were dumped in the

said two locations.

Around 3 T/Day of solid waste collected from Muttukadu village Panchayat was

dumped on the bank of the Buckingham Canal.

Whereas, the area under complaint was again inspected by the official of TNPCB

on 12.10.2024 and during inspection it was observed that,

1.

Solid waste generated from various Village Panchayats of Thiruporur Panchayat
Union are being dumped on the banks of the Buckingham Canal without any
segregation.

Solid waste dumped in the said area is transported frequently to the Kolathur
Village, Kattankulathur Block for further processing.

It is evident that the village Panchayats of Thiruporur Panchayat Union have
failed to implement the mandatory segregation, collection, transportation,
storage, processing and disposal methods of Municipal Solid Waste under the
Solid Waste Management Rules, 2016.
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Whereas, as the Thiruporur Panchayat Union is not complying with the
provisions of the Solid Waste Management Rules, 2016 and continuing dumping and
burning of municipal solid waste the District Environmental Engineer, TNPCB,
Maraimalai Nagar has recommended the following,

I.  To issue certain Directions under section 5 of the Environment (P) Act, 1986 to the

Block Development officer, Thiruporur Panchayat Union, Chengalpattu District.

i. To levy interim Environmental Compensation of Rs.75 lakh (Rs.25 lakh X 3

Village Panchayats - Muttukadu, Padur and Navalur) from the period 25.08.2022

to 31.09.2024 for noncompliance of the Solid Waste Management Rules, 2016.

In the light of the above said facts, the Board decided to issue directions to the Block
Development officer, Thiruporur Panchayat Union, Chengalpattu District under Section 5
of the Environment (Protection) Act, 1986.

Now therefore, in the exercise of the powers vested under Section 5 of the
Environment (Protection) Act, 1986, the Board hereby issues the following Directions to
the Block Development officer, Thiruporur Panchayat Union, Chengalpattu District for
strict compliance.

1. To ensure 100 percent collection of solid waste being generated within its jurisdiction
with proper segregation, door to door collection, processing and disposal by
complying with the provisions of the Solid Waste Management Rules, 2016.

2. To stop dumping and burning of unsegregated municipal solid waste along the bank
of the Buckingham Canal or at any site of the Panchayat Union.

3. To setup required capacity of solid waste processing facilities for the processing of
municipal solid waste generated in the Panchayat Union.

4. To ensure no discharge of untreated sewage into the Buckingham Canal and to
provide Underground Sewerage System within their jurisdiction to collect the sewage
generated and transmit it to the Sewage Treatment Plant for treating the same.

5. To deploy Security Guards, Crush barrier, Compound wall (with temporary sheets)
to avoid discharge of untreated sewage by the tanker lorries into the Buckingham
Canal.

and
To remit interim Environmental Compensation of Rs.75 lakh (Rs.25 lakh X 3 Village
Panchayats - Muttukadu, Padur and Navalur) from the period 25.08.2022 to
31.09.2024 for noncompliance of the Solid Waste Management Rules, 2016

Failure to comply with the above said directions will attract action as per
provisions of the Environment (Protection) Act, 1986.The action taken report shall be

submitted to the Tamil Nadu Pollution Control Board.

No. 76, MOUNT SALAI, GUINDY, CHENNAI - 600 032.
Tel : 044-22353134 - 139 Fax : 044-22353068
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The receipt of this proceeding shall be acknowledged.

To:

N

For g;i/rperson
%i W 1202

The Block Development Officer,
Thiruporur Panchayat Union,
Block Development Office,
Thandalam, Thiruporur-603 105.

Copy submitted To:

il

3.

The Principal Secretary to Government,
Environment, Climate Change & Forests Department,
Secretariat, Chennai - 600 009.

The Principal Secretary to Government,
Municipal Administration & Water Supply Department,
Secretariat, Chennai - 600 009.

The Director of Rural Development & Panchayat Raj Department,
Panagal Maaligai,

4th & 5th floor, Abdul Razzak St,

Saidapet, Chennai — 600015.

Copy To:

1.

The Joint Chief Environmental Engineer (M),
Tamil Nadu Pollution Control Board,
Chengalpattu.

The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Maraimalai Nagar.

_-3> File Copy.
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